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MR. CHAIRMAN: No, no; you take note of, Javadekarji....(Interruptions)... Q. No.
96, Shri Narayan Lai Panchariya ...(Interruptions)...
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Assessing learning level of children

*96. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has taken any steps to assess the learning levels of
children;

(b) if so, the details thereof, State-wise and if not, the reasons therefor; and

(c) the details regarding learning levels of children in Rajasthan and the relative
position of the State vis-a-vis other States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c)A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. In order to increase focus on quality of elementary education,
the Central rules to The Right of Children to Free and Compulsory Education Act (RTE)
Act, 2009 have been amended on 20th February, 2017 to include reference on class-wise,
subject-wise Learning Outcomes. The Learning Outcomes for each class in Languages
(Hindi, English and Urdu), Mathematics, Environmental Studies, Science and Social
Science up to the elementary stage (classes 1 to 8) have, accordingly, been finalized

and shared with all States and UTs. Learning outcomes have been translated in different
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languages and serve as a benchmark for student's capabilities to be achieved in each

subject & class.

To assess the learning levels of the students in Classes 3, 5 and 8 National Council
of Educational Research and Training (NCERT) conducted the National Achievement
Survey (NAS) on 13th February, 2017 in which approximately 22 lakh children across the
country participated. NAS at the elementary level was based on the Learning Outcomes
developed by the NCERT. The design and implementation of the survey included in
its ambit the school leaders, teachers and the whole network of officials at the Cluster,
Block, District Institute of Education and Training (DIET), State Council of Educational
Research and Training (SCERT) and the Directorates of Education in the different States/
UTs. The state-wise performance for the classes 3, 5 and 8 is given in the Annexure (See

below).

NCERT similarly conducted NAS for class 10 on February 05, 2018. The survey
tools used multiple test booklets in Mathematics, Modern Indian Language, English,
Sciences and Social Sciences. The attainment of the learning levels of nearly 15 lakh
students was assessed. District report cards (provisional) for NAS 2018 for class X have

been released and are available on MHRD website.

(c) The position of Rajasthan with respect to National average is fairly high
across all the three grades and also across all subjects at elementary level. The subjects
assessed were Environmental Science, Language, and Mathematics in Grades 3 and 5
and in Grade 8 Language, Maths, Science and Social Science. The subject-wise details
regarding the performance of Rajasthan at elementary level can be seen at http://www.

ncert.nic.in/programmes/NAS/pdf/state/Raiasthan.pdf.

Annexure

The State-wise performance for the classes 3, 5 and 8

Sl. No.  States /UTs Average in percentage (%)
Class 3 Class 5 Class 8
1 2 3 4 5
National 65.7 56.0 46.8
1. Andaman and Nicobar 62.0 52.0 39.0
2. Arunachal Pradesh 49.3 41.7 36.8
3. Andhra Pradesh 75.3 65.0 51.3
4.  Assam 70.3 61.7 51.0

5. Bihar 64.3 55.7 48.5
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1 2 3 4 5

6.  Chandigarh 73.3 67.0 53.0
7. Chhattisgarh 62.3 51.7 453
8. Dadra and Nagar Haveli 68.0 62.0 52.0
9.  Daman and Diu 61.3 46.7 38.5
10. Delhi 55.7 48.3 39.3
11. Goa 63.0 49.0 423
12.  Gujarat 68.0 58.0 54.3
13. Haryana 61.3 51.0 44.5
14. Himachal Pradesh 65.3 553 45.0
15.  Jammu and Kashmir 61.3 543 38.0
16. Jharkhand 67.3 60.3 54.8
17. Karnataka 75.7 68.7 54.5
18. Kerala 73.3 65.7 47.8
19. Lakshadweep 56.0 473 36.0
20. Madhya Pradesh 65.7 533 45.5
21. Mabharashtra 68.0 56.3 46.3
22.  Manipur 69.7 58.7 448
23. Meghalaya 59.7 453 39.3
24. Mizoram 66.7 48.7 36.8
25. Nagaland 65.0 49.7 37.3
26. Odisha 62.0 54.0 45.5
27. Puducherry 60.0 51.3 34.3
28. Punjab 58.7 48.0 39.3
29. Rajasthan 74.0 68.0 62.3
30. Sikkim 56.7 45.7 393
31. Tamil Nadu 63.3 53.0 40.3
32. Tripura 64.3 55.0 42.8

33. Telangana 68.0 55.7 42.0
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1 2 3 4 5

34. Uttar Pradesh 57.7 50.7 443
35. Uttarakhand 69.7 61.3 48.5
36. West Bengal 72.3 52.7 433

Source: http://ncert.nic.in/
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Fresh documentary requirement for issuance of H-1B visa

*97. SHRI ANAND SHARMA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government's attention has been drawn to the new norms recently
notified by the USA mandating fresh documentary requirements for issuance of H-1B

visa;

(b) if so, whether Government has made any assessment on the adverse impact of
the tightening of norms on movement of Indian IT professionals and their employment at

contracting USA companies; and

(¢) whether Government proposes to formally take up this issue with the USA
authorities to simplify the norms and reduce the burden on H-1B visa applicants and IT

companies?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) On 18 April 2017, U.S. President Trump issued an Executive Order (EO)
titled "Buy American and Hire American", which requires different arms of the U.S.
Administration to suggest reforms to the H-1B visa programme. This process is still
underway and no comprehensive changes have been made to the work-visa programmes

so far.

The US Administration has taken some steps towards stricter enforcement of the
work visa programmes. These include, inter alia, placing the burden on the petitioner
to demonstrate that the beneficiary is employed in a third-party worksite for a specific
assignment in a specialty occupation; applying the same level of scrutiny to both original
petitions and extension requests; issue of memos by U.S. Citizenship and Immigration
Services (USCIS) on multiple H-1B filings; and full discretion to USCIS adjudicators to
deny an application or petition without prior filing of a Request for Evidence (RFE) or
Notice of Intent to Deny (NOID) in certain cases on the basis of initial evidence. Some
of these measures would necessitate additional documents on the part of the petitioner or

applicant.

Government of India has closely consulted with all stakeholders and engaged with

the U.S. Administration and Congress at all levels on all issues relating to movement of



